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':CTCC of the applicant is 

Uitatiøn. No steps have 	tiken to 

lain the delay for condonation. 

7.K.KrI4d.Counsel appearlig for the appi, 

'-. 'as filed a Memo seezing permission to 

,thdraw this case. 

copy of this O.A. abd the Memo seeking 

3sion to withdraw the case have already 
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Nviim heard the counseir fc: both the parti 

this O.A ispermitte& tO A Wj 

S11C Is dismissed. 
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